NOTICE

Please take notice that the earlier format of mentioning slip is hereby

modified and the Modified New Format of mentioning slip is hereby attached
with this Notice. |

The new format of mentioning slip has come into force with immediate
effect.

All the learned counsels are requested to mention the cases in New

Format of mention slip, henceforth.

Dated The 7™ March, 2011

Jharkhand High Court, Ranchi Bqurder,
Pl

#

(H.C.Mishra)
Registrar General



IN THE HIGH COURT OF JHARKHAND

AT RANCHI

NEW FORMAT OF MENTIONING

PETITION FOR URGENT LISTING OF THE CASES
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(For Petitioners/Respondents No............. )

Name :
(In Block Letters)

Signature
B T Advocate for Applicant/Petitioners/Respondents/Appellants
(By Order of the Court)
Signature of Court Master
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